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${THE ORISSA RELIEF UNDERTAKINGS (SPECIAL PROVISIONS)
ACT, 1983

IR AN | P U LIPS S e e e . gl g i s . o
o .,ni}{qqgiyed the assent of the President on the 12(h Mareh 1984, first published
-, i an extragrdinary issue of the Orissa Gazette dated the 14th March 1984.}

i o LoonT. far. L - . I
AN ACT TO MAKH SPECIAL PROVISIONS FOR A LIMITED PBRIOD N RESPECT OF [INDU-
STRIAL RELATIONS, FINANCIAL OBLIGATIONS AND OTHFR LIKE MATTERS IN RELATION,
. TO INDUSTRIAL UNDBRTAKINGS THE RUNNING OF WHICH IS CONSIDERED ESSENTIAL
i'--. . oS A MBASURE OF PREVENTING, OR OF PROVIDING RELIEF AGAINST, UNBMPLOYMENT.
£ A TS PR I T T S . : . .
B it epacted by the Legislature of the State .of Orissa in the Thirty-fourth
Year of the Republic of Indi2, as follows:—

1

. Short title, 1.- M This“i ‘Act may bé called the' Orissa- Relief Undertakings (Spécia‘l Pravi-

extent gnd | :

applicetion. sions) Act, 1983.
el T

A - -

,IJ :‘..", Ir(Z)'It I: 'shallf.'cdnié‘intb force on Sli{iﬁ.',ﬂéte as, the $taté Go‘térnment may by

s* potification in the Official  Gazette appoint in that behalf;

-t ML - . -t . R .
€) o d . " .
Pl L I CotLi P . L
Definktlon, /' -2, In thiS'Act'uﬂleSSfthe,Dpntext-,othelmise requires,—

(1) “Government company” 'has the meaning assigned to-it in section 617

T@hs 7T of the Compénies'Act, 1956, o e

. (2 “industry” means apy business, trade, undertaking, manufacture, calling
of employers and includes any calling, service, emiployment, handicraft
or industrial occupation or avocation of workmen, and the word
“industrial” shall be construed accordingly;

" (3) “reliel undertaking” meéans & State industrial undertaking in respect of
which a declaration under section 3 is in foree ;

' (4) “State industria jupdertaking”’ means aln.industriaI‘ ilride:!aking;_

+* (@) which is started, or. which, or the management.of which, is under any
. - arrangement or agreement acquired or, otherwise taken over by the
. State Government, or by a Government Company, end is 1up - or
proposed to be run by, or under the authority of, the State Government

_or a Government Compzny; or _

(b) to which any loan, advance, or grant has been givep, in respect of any
. loan whereof, a guarantee has been given, by the State Government or
- a Government Company.

* For Statement of Obijects and reasons see Orissa Gazerte, Extraordinary, dated the 16th
"' September 1983 (1203). - . et i ; e

' .1:_T;|D'eleto;d‘. by-thc_Orissa rellef unedtlakingé .(Spl, Provisions) Aci (Orjssa Act.§ of ]'935)_ 5 2.

*s Cpme jnto force with effect from he 30th May, 1984 vide Orissa Gazette Extraordinary
dated the 30th May, 1984 (No, 325).
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THE ORISSA RELIEFUNDERTIKINGSSS' (SPECIAL PROYVISIONS) ACT,
19
O Ty Jd4 7 Thaey JOrigias Act. 3ol 1,984). . R N
7 (Secs: 3:—T)

. 3. The State Governmeat may, if i ls satisfied that it is necessary or expcd:cnt
so-to do'in the public ihterest, with a' “Yiew to enabhug 1he contlnued‘ﬂ‘ijmmg of
restarting of 'z *State industrial undectiking ‘as 4~ measure’ of prvénting ‘loss - of
production, working loss, loss of capital, unemployment, declare, by notification, that
the State industrial undertaking shall, on and from such date and for such period
as may be, speclfled in; lbe nollﬁcatlon be a :relief. undetta.klug* re

ol . I;.[, et g [ R A I

PIOVldL.d that the penod $0 spaclfred sha.ll not~ in the flrst lnstance ‘exceed
one year but may, by a like notification, be extended from time to time by’ penod
not exceea.ng one year at any one time, so however that such perivd shall not

S

. o T ‘,5:.-'--- MR A 4
4. The State Government may, if it ig satisfied that it is neoessa.r}' ot expedient
sa to do. for the purpose. specified:in seation3; ditect, by notlfu:atwnI g

i ' )

{@) that in relation to any relief undertaking all or apy of the enactments‘

spcc:ﬁcd in the Schedule to this Act shall not apply or shall a IP ly with

w7 Cich” adapat:ons, Whether by WQY ‘of, modlf‘ catlon, addition - of - omission

witholt, however, ‘affecting the' objcctrves ‘of the said epactments, as may be

specified in such npotification; or
! A

(b) thattheoperation of all or any of the contracls, assurances of propoerty

agretments, settlements, .awardsy xstaxrdmgmrders or: other instrumentsin

force (to which any relief undertaking is a party or which may be

. applicable to. any relief. pndertaking) . lmmedlately before the ,date on

which the State md.lustna%l undertaking (s -declared “tobe a telief under-

taking, shall remain suspended or that all or any of the 1ights, privileges,

.obl.lgatlons and l:abllmes Accruing. of.: artising thercunder be.fore the said

oo, datg) ‘shall ‘remain suspended or shall be: euforccable withi such modification
oL andin such manier as may be spectﬁed m such notlﬁcaimn

'-",.rj:’"

5. A notification lssued under sectlon 4 shall have e&'ect uotmthstandmg anything
to the contrary, containgd in any. other law, agreement or mstmment orany decree or
order of a court, tribunal, officer or other authority. . : .

._-:'_

6. Auy remedy for the enforcement. of any right, privilege, obligation or Liability
referred toin clause (b) ofsecticn4 and suspended or modified by a notification under
that section shall, in accordance wilh the terms of the notification, be suspended or
modified, and all .proceedings-:relating ‘thereto- pending before any  court, ‘tribunal,
_ officer or "other! guthority shall accord'ﬁ'gly be §tayed’orbe codtinued ubject to such
modiﬁcatlon, so. howevel lhat ou the notlﬁcatlon ceasmglto have cfect,—

{4} any rlght Privilege, obhgatlon or llablllty so stspended or ‘'modified shall
revive and be enforceable as if the notification was never iasued ; and

&) any proceeding so stayed shall bé proceéded with subject to the provisions
of any law which may then be in force from the’ stage which had been
reached when the proceeding was stayed.

7. In computing Lhe penod of limitation for the enforecement of auy right
privilege, obligation or liability refeted to in clauses (b} of secticn4, the period duripg,
which it or the remedy for the enforcement thereof was suspended, shall be excluded,

i -
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THE ORISSA RELIEF UNDERTAKINGS lSPECIAL PROVISIONSJ ACT, 1983

L

R [Otisié ficfs of 19341 RERENECN AE
e . eyl e
Power to 8. (1) The State Government may, subject {a the condltmn of p:e\nOUs pubhcatmn,

mhnﬂ” -toake ules fo tarry dut the provisions of this ‘Act B

(2) In pauticular ‘and without prejudxce to the gcncxahty ot' the - forezomg gow.et,

ch rulel. may prowde for all or any of the follovnng matters, namcly m : ,.5_

o1

n : ; (d) the ‘rates of wnges payable to thc WOrkmen and theu workloada and the
E - salary payable to the staff , the payment of bonus, gratuity, c«mpensatmn
01 . and -other - bepefits 3

- (03 the mapner in which “the rel.tef undem!uns Should 'Dc l‘l-ln;

(¢) the strength of staff and labour to be employed for running the :chet vnder-
talking economically ;

(4) the manper in which the net profits or net losses or surplus fund should be
appropriated or disposed of;

(¢) the percentage of profits to beutilised for the benefit of the peisone employed
inthe undertaking and the manner of its utilisation ; and

(f) the maoner in which, and the exient to wnich the representatives of the
wotkmen may be associated with, or may participate in the management
of the relief undertaking.

SCHEDULE
{ See Section 4 (@) ]

1. Industrial Dispules Act, 1947 (14 of 1947)

2. Thl°9 ?ﬁglssa Shops and Commercial Establishments Act, 1956 (Orlsse Act 30
O
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se. s : _ANNEXURE. - - - ¢ - oy

PROVISION OF THE ORISSA- RELIEF UNDERTAKINGS (SPECIAL
PROVISIONS) (AMENDMENT AND YALIDATION) ACT, 1985
(ORISSA ACT 6 OF 1985 NOT INCORPORATED
: IN THE ORIGINAL ACT

validity 8 * """ 3, Notwithstanding any thing contained jn the principal Act, anything dome, '

:'éi"l‘g:sd&“k";n anyactiontaken orany notification issued bythe State Governmentinthe belief or purpor-

and notifica - ted belief .that while doing such thing, taking such action or.issuing such  notification

tlons issitd.” the principal Act wasin full forceand -applicationand coatained provisions enabling the

' Statc Government to do such thing, take suchactionand issue such notification, shalt

not be questioned inany court of law or otherwise open to challenge mercly onthe ground

- that .the Actwasnot inforce or application or did not contain provisions enabling the

. .- State: Governmeat to do the things, to take the actions or to issue the notifications and

such things done, actions taken or notifications issued shall be deemed to have been

validly done, taken-or issued in exercise of the powers ¢onferred by the provisions of the
principatAct. - o



